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Va WATT 

(tat ate) 

aT 
ae fare, 26 ATF, 2018 

ar.ar.fa. 278(a).—aea acer, ta afafaas, 1989 (1989 aT 24) FY are 87 H yqdE (2) F 

Gs (4) F ars aida STSS (1) SIT Vaca MiHal HT WALT Hed EU, tor (Area fesat F ale qa H few Ser TAR) 

fray, 2012 FH art aie Satter Her FH few waar fAratehad fas gard g, aate- 

1. (1) aot frerat BY tet (ATet feoat & atern cara & fora Seas TAR) 

aaa FH, 2018 Her ATT. 

(2) aca casas F Sah venrered Ht Aes Hl Vad Sle. 

2. ta (are feeat & afer cares H fre cerca TAR) fay, 2012 H, aaa F,- 

(#) feata-a sitter  aterta, APT-I A Ae (ii) & fere Praterhad va wicteartte At are, Heate:- 

  

  

  

  

    

“(il) didtdicery are Real % ferz 

afer vara ft ater *HTAA GAS AAA TAT Ha ea Al Gard aaa F 
alee start far Te We h GQ AIX WT Sale 

SSTHh TAT 

afe yoy ar are Are fees AY aq Gare Ha a ales z: 

(f) Wel ot pe vet. 

(a) waen a afee afea are dia ca ah ST TOT TX ATT Teh ATT AIST SX HT ST TAT. 

7) asda ae SHTH HHT TK TT Ae ATT ATST ax HT AT 
TAT.   
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*qTedT.- Te Uda eae far oral & fh Aqaa aaa a Hs ca aH ale Ae VX WIN TE ANY Sa OK 
AMATI ATT ATST TYAS SMT Ws ACHAT Fels AAA Va STA eet Al Tara AHA SF ally Ws HAW AK 

  

  

  

  

    

a fare Serer THK aa PAT STAT.” 

(@) feafd-a@ sitter stata, AvT-Il A Fe (ii) & fore Pratetad ve wicteatta Fr ore, aatd:- 

“(il) didtdicery are Real % ferz 

afers sart dtar ‘TAT Fare aaa a afta gars Pau we yey F AG wx 
UX Sale] SSH WATT 

are Wy aT ATX Te Feed Ht AGHA Gare AAT a aley 

&: 

(F) Aa ta TH HE Tet. 

(@) are ca a afere aft ae SATH AAT TX HT ATet ATeT ATST AX HT At TAT. 

ata et Tah 
(7) ate dia ca a ater SATs AAT TX MT ATett Ale AST AC HT TT TAT.   
  

*aTedT.- Te Uda eae far oral & fh Aqaa aaa a Hs ca aH ale Ae WX WV TE TY aK 

AMATI ATA AIST ATA SVT. ARS AGHA Fels AAA A Ha ca F alah Ae Slat H ATA F Aq 

Sale AAA SF ale Woy ah ATO AK H fers SeTHH TAL Teer PAT STAT.” 

[war. a. chatsre/1394/201 1/04] 

Use ATA, HAH aH, AAA ATMS (FX) 

feof: aa faa ararf.570(@) fears 17 werd, 2012 art aa * WTA Aaa, aM Il Gs 3, 

Sy-@e (i) H ware feu we ft aur afeaaat dear arar.f4.898(s), feate 17 fearax, 2012 wa 

ar.anr.fa. 550(S), feat 10 ters, 2015 ater aartfera feu ae 

  

MINISTRY OF RAILWAYS 

(Railway Board) 

NOTIFICATION 

New Delhi, the 26th March, 2018 

G.S.R. 278(E).—In exercise of the powers conferred by sub-section (1) read with clause (d) of sub-section (2) 

of Section 87 of the Railways Act, 1989 (No. 24 of 1989), the Central Government hereby makes the following rules 

further to amend the Railways (Punitive charges for overloading of wagon) Rules, 2012, namely:- 

1. (1) These rules may be called the Railways (Punitive charges for overloading of wagon) Amendment Rules, 2018. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. Inthe Railways (Punitive charges for overloading of wagon) Rules, 2012, in the SCHEDULE,- 

(a) under the heading Situation-A, in Part-II, for item (ii), the following item shall be substituted, namely:- 

“Gi) For BCCW wagons 

  

Extent of overloading *Punitive charges leviable on the entire weight of the 

commodity loaded in excess of permissible carrying 
capacity and loading tolerance of half tonne 
  

If the weight of the commodity exceeds the permissible 

carrying capacity of wagon: 

  

(a) up to half tonne Nil. 

    (b) by more than half tonne but not more than three and | Two times of the freight rate applicable to that commodity. 

half tonnes   
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Extent of overloading *Punitive charges leviable on the entire weight of the 
commodity loaded in excess of permissible carrying 
capacity and loading tolerance of half tonne 
  

  (c) by more than three and half tonnes   Three times of the freight rate applicable to the highest class.     

*Explanation.- It is hereby clarified that on the weight exceeding the permissible carrying capacity upto half tonne, 

the normal freight at the rate applicable to the commodity shall be recoverable and punitive charges shall be recovered 

for the entire weight of the commodity in excess of permissible carrying capacity and loading tolerance of half tonne.” 

(b) under the heading Situation-B, in Part-II, for item(ii), the following item shall be substituted, namely:- 

“Gi) For BCCW wagons 

  

Extent of overloading *Punitive charges leviable on the entire weight of the 
commodity loaded in excess of permissible carrying 
capacity 
  

If the weight of the commodity exceeds the permissible 

carrying capacity of wagon: 
  

(a) up to half tonne Nil. 
  

(b) by more than half tonne but not more than three and 

half tonnes 

Three times of the freight rate applicable to the highest class. 

    (c) by more than three and half tonnes     Five times of the freight rate applicable to the highest class. 
  

*Explanation.- It is hereby clarified that on the weight exceeding the permissible carrying capacity upto half tonne, 

the normal freight at the rate applicable to the commodity shall be recoverable. However, in case of weight exceeds the 

permissible carrying capacity by more than half tonne, punitive charges shall be recovered for the entire weight of the 

commodity in excess of permissible carrying capacity.” 

[F.N. TCR/1394/201 1/04] 

RAHUL AGARWAL, Executive Director, Traffic Commercial (Rates) 

Note: The principal rules were published in the Gazette of India Extraordinary, Part If Section 3, Sub-section (i) 

vide number G.S.R. 570(E), dated the 17° July, 2012 and amended vide notification numbers G.S.R. 898(E), 

dated the 17 December, 2012 and G.S.R. 550(B), dated the 10" July, 2015. 
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